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New Delhi, this the 2]st Day of Feb., 1995
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Ali Jan has filed a similar case before the Laboyr Court
under Section 10 of the ID. Act, 1947 which is registered
as L-4OOJ.2/201/92.

2, Ms. \Bharti Sharma aPpears for Mrs. Rani Chhabra counse]
for the applicant and States that in view Of the fact that

a Similar matter is perding before the Labour Court, she

may be bermitted to withdraw the appliCatioh; Mrs. RajKumari
Chopra pointed oyt that shAe has been‘ taking this Objection
when the case came up for hearing on admission before this
Bench, Learnedlcounsel for the respordent’s zlso pointed

Out earlier that the present Application is not Mmaintainable
as‘ the applicant has concealed the material and imporsant
fact from the notice of fhis Tribunal ard made false statepent
in para No. 7 of the Originsl Application where it is

Stated that at present no other matter similar to the

relief of the Present Application is perding in any other
Bench or Court,

3. Since the: aPrlicant is wi thdrawing this éppli cation,

the application is dismissed as withdrawan wi th no order gsg
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